N THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

| NTERLOCUTORY APPL| CATION NO. 1
LN
CVIL APPEAL NO 3973 OF 2007

SUNDER SI NGH SANDHU (D) BY LRS. ... APPELLANTS

VERSUS

H MACHAL ROAD TRANSPORT CORP. & ANR. ... .. RESPONDENTS

ORDER

W see from the order of 27th August, 2007, that
we had not nade any comment with regard to the interest
that had been awarded to the appellant. In this view
of the matter, the order of the tribunal insofar as it
pertains to interest is maintained.

Interlocutory Appl i cation IS di sposed of
accordi ngly. The amount of Rs. 5 |akhs awarded wil|
carry interest at the rate of 9 per cent in terms of

the order of the H gh Court.

[J.M PANCHAL]
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